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SHRI B N RIDDY (Niryalgudi) Sir
I liave given notice of 1 calling attentiin on
the atrocities comnutted on hariyans, includ-
ng ladus

MR SPI ARFR [ have not sren ot It
can be tthen up only when 1t s allowed by
me
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Natovan Worsare BoARD woR Sra 1 arrrg
Rucres

THEL MINISIER Ol PAR]IIAMLN
TARY AIIAIRS AND SHIPPING AND
TRANSPORI (SHRI RAJ BAHADUR) 1
beg, to lay on the Tabl  + copy cach of the
followir  Nouficttions (Hindi and Enghish
v asions) und r sub scetion () of section 478
of the Merchint Shupping act 1958 —

(1) The National Welfne Board for
Scasfarers  (Amendment)  Rules,
1970 pubhshed 1n Notification No
G S R 2055 1m Gazette of India
dated the 26th December, 1170

(2) 1he Natiopal Welfare Board for
Sca farers (Amendment) Rules,
1971, published 1n Notification No
G S R 621 in Garette of India
dated the 1st May 1971
{Placed in Library See No LT- 886]"71]

Rerorror Cevrrar Insurure or Dneilow,
HIYDERABAD

THL DFPUlY MINISTER IN THE
MINISTRY O' EDUGATION AND SO.
1AL WELFARL (SHRI K b RAMA.
SWAMY)  Sir, ou behalf of Shry Siddhartha
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[ Shri K. S. Ramaswamy }

Shankar Ray I beg to lay on the Table a
copy of the Report on the activities of the
Central Institute of English, Hyderabad, for
the year 1969-70 along with the Audited
Accounts, |Placed in Library. See No. LT—
887/71}.

NOTIFICATIONS UNDER ESSENTIAL  SERVIOES
MAINTENANCE ACT

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADH-
YAYA) : 1 beg to lay on the Table a copy
each of the following Notifications (Hindi and
English versions) under sub-section (2) of sec-
tion 2 of the Essential Services Maiutenance
Act, 1968 :—

(1) Notification No. S. O. 2919 pub-
hshed in Gazette of India dated
the 7th August, 1971 declaring
service connected with the supply
of water in the State of West
Bengal, to be an esseatial service.

Order published in Notification
No. S. O. 2920 in Gazette of India
dated the 7th August, 1971 prohi-
biting strikes in any service connec-
ted with the supply of water in the
State of West Bengal.

[Placed in Library. See No. LT-888/71]
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~

NoT1r1eATIONS, FINANCE ACCOUNTS ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg to lay on the Table—

(1) A copy each of the following Notis
fications (Hindi and English ver-
sions) under sub-section (3) of sec-
tion 12 of the Government Savings
Certificates Act, 1959 :—

(i) The Governments savings Certi-
ficates (Amendment) Rules, 1971,
published in  Notification No.

. G.S.R. 1105 in Gazette of India
dated the 26th July, 1971,

(ii) The Post Office Savings Certificates
(Third Amendment) Rules, 1971,
published in Notification No.
G. 8. R, 1106 in Gazette of India
dated the 26th July, 1971,

AUGUST 12, 1971
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The Government Savings Certifi-
cates (Fixed Deposits) (Amend.
ment) Rules, 1971, published in
Notification No. G. 8.R. 1107 in
Gazette of India dated the 26th
July, 1971,

[Placed in Library. See No. LLT—889/71]
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A copy of Mysore Notification No.
S. O. 942 dated the 14 May, 1971
issued under section 30 of the
Mysore Lotteries and Prize Com-
petition Control and Tax Act,
1951, exempting the raffle conduc-
ted by the Mahila Mandali Banga~
lore, from the provisions of section
12 of the said Act read with clause
(c) (iv) of the Proclamation dated
the 27th March, 1971, issued by
the President in rclation to the
State of Mysore. ([Placedin Library.
Sez No. LT—890/71]

A copy of the Finance Accounts of
the Central Government for the
year 1969-70. [Placed in Library
See No, LT—891/71]

A copy cach of the following Noti-
ficauons (Hindi and English ver
sions) under section 159 of the
Customs Act, 1962 +—

G. S. R, 1103 published in Gazette
of India dated the 26th July, 1971
together with an explanatory
memorandum.

G. S.R. 1138 published in Gazette of
India dated the 31st July, 1971 to-

th 1 "

with an exp y
randum.

[Piaced in Library. See No.LT-892/71

(i) A copy of the Delhi Sales Tax
(First Amendment) Rules, 1971
(Hindi and English versions)
published in Notification No.
F. 4. (97)/69-Fa(G; in Delhi
Gazette dated the 18th March,
1971, under sub-section (4) of
section® 26 of the Bengal
Finance (Sales Tax) Act, 1941,
as in force in the Union Terri-
tory of Delhi. [Placsd in Library.
Sse No. LT—898/71}



